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= 1. Union of India,
. through Secretary,
° Ministry of De fence,
Government of Ind ia,
New De 1hi,

2. The Director General,
Ordinance Services,
Army Head Quarter,

DtH 1C.|i,P104 bbw Delhi-l.

3. The Comma ndant/BrigadiBf":

Central Ordinance Depot,
Agra,

L L]
-“m
(1]
L2
},l

.“
e

i,
=

Respondents.
BY ADVOCATE SRI ASHOK MEIIEY

ORDER (Oral), 4

S —"‘--—-4——---—-—_ ---.!,.

JUSTICE B.C. SAKSENA, VICE-CHAIRMN.

_---———----—_

When the case was called out no one

responded on
behalf of the

applicant, No rejoinder has been filed,
Ve have heard Shri Ashok Mohiley,

learned counsel for the
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to appoint them on the post of Iaboﬂ , ;f‘
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3. In the Counter Affidavit it has beema'ch“
- -l:hat the applicants' candidature

oy

they failed to qualify in physical 'E"es
therefore, their names were not mcﬂ%’ﬁ%ﬁﬁ -
- Board of Officers for appointment to the post o“ff‘ _, .
In view of the uncontroverted averments in the coun

applicant had not cualified at the selection, no reliaf,
ab

3s ‘prayed for by them, can be granted, As fqrquashing

a vague averment has been
made in the O.A. that 5% of the posts were filled

from the near relatives of the emp loyees of C.0.D

of the selection in quest ion,

.»Agra.
No particulars have been given nor any names have been
indicated from the select list that such candidates

were the near relatives of the employees of the C.0.D,,

Agra: In the circumstances of the pleadings, when the
respondents have categorically denied such allegations
it is difficult to hold that the said selection sufferc)
from any illegality. The O.A, is accordingly dismissed.
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